
SEBI's Employee Grievances Prompt Formation of Workplace Reforms 

Committee 

Introduction  

The Securities and Exchange Board of India (SEBI) has announced the formation of a special 

committee to address long-standing grievances raised by its employees. This committee, which 

will include SEBI's whole-time members (WTMs), marks a significant step in resolving ongoing 

disputes over workplace conditions and a contentious performance-tracking system. The decision 

follows weeks of protests and mounting tension between SEBI employees and the regulator, 

ultimately leading to the withdrawal of a controversial press release issued on September 4, 

2024. 

A Strained Work Environment 

For several weeks, SEBI employees have been expressing discontent over what they perceive as 

an unfavorable work environment. Central to their concerns is a newly introduced performance-

tracking system that employees argue fails to reflect the diversity and complexity of their tasks. 

Many have claimed that the system is too rigid and doesn't account for the variety of functions 

different departments handle. This, according to the employees, has resulted in an unfair 

evaluation process that affects their career progression and morale. 

The growing frustration reached a boiling point after SEBI issued a press release on September 

4, suggesting that employee grievances were driven by external influences. The press releases 

implied that employees were attempting to resist accountability measures while seeking higher 

compensation. This statement was perceived as dismissive and inflammatory, leading employees 

to respond with silent protests. 

The protests, which took place over a three-day period, saw SEBI employees demanding that the 

regulator’s whole-time members step in to mediate the situation. Employees urged that their 

concerns be addressed in a more structured manner, with several calling for a revision of the 

performance-tracking system. These protests marked a turning point in the dispute, gaining 

attention from SEBI’s top management and ultimately leading to the withdrawal of the 

controversial September 4 statement. 



Formation of the Workplace Reforms Committee 

In response to the escalating tension, SEBI has now decided to form a special committee tasked 

with reviewing the workplace environment and employee grievances. This committee will 

include whole-time members (WTMs), senior executives who play a crucial role in SEBI’s 

decision-making processes. The committee’s primary focus will be on addressing concerns over 

the new performance-tracking system, as well as broader issues related to the work environment 

at SEBI. 

The decision to form this committee signals a significant shift in SEBI's approach to resolving 

employee disputes. Previously, the regulator had been accused of downplaying employee 

concerns, focusing instead on enforcing stricter accountability measures. However, the 

committee's formation suggests that SEBI is now more open to dialogue and willing to find 

common ground with its workforce. 

The committee will also play a key role in reviewing the structure of the SEBI Employees 

Association. Employees had raised concerns about being inadequately represented by the 

association, which they felt was not reflective of the diverse range of officer grades within SEBI. 

The committee will work towards ensuring that the association better represents the interests of 

all employees, across all ranks. 

The Controversial September 4 Press Release 

The controversy surrounding SEBI's September 4 press release played a central role in escalating 

tensions between employees and management. In the press release, SEBI had suggested that 

employees were acting under external influences and resisting efforts to increase transparency 

and accountability. The press release also implied that the employees' demands for higher 

compensation were unjustified. 

Many SEBI employees felt that the press release misrepresented their concerns and painted them 

in a negative light. They argued that their protests were not about resisting accountability, but 

rather about ensuring that the performance-tracking system was fair and reflective of the variety 

of tasks they handled. The press release only served to widen the gap between employees and 

management, leading to widespread dissatisfaction. 



In response to this growing unrest, SEBI employees organized silent protests over a three-day 

period. During these protests, they called for SEBI’s whole-time members to intervene and 

mediate discussions between employees and the regulator. The protests eventually led to the 

withdrawal of the September 4 press release on September 16, 2024, a move that was seen as a 

major breakthrough in ongoing discussions. 

Addressing Employee Grievances 

The performance-tracking system at the heart of the conflict is one of the key issues the new 

committee will address. Introduced earlier this year, the system was intended to improve 

transparency and accountability within SEBI by tracking employee performance more closely. 

However, many employees have argued that the system is too rigid and does not account for the 

unique challenges faced by different departments within SEBI. 

For example, employees in technical and specialized departments have raised concerns that their 

work is not adequately represented in the new system, which tends to focus on more quantifiable 

outputs. As a result, these employees feel that their contributions are being undervalued, leading 

to dissatisfaction and calls for a revision of the system. 

The committee’s formation represents an opportunity for SEBI to address these concerns in a 

more structured manner. By involving whole-time members in the committee, SEBI is 

demonstrating its commitment to finding a resolution that takes employee concerns seriously. 

The committee will also be tasked with reviewing SEBI's work environment more broadly, with 

the goal of fostering a more supportive and fairer workplace for all employees. 

Moving Towards Resolution 

The formation of SEBI's workplace reforms committee represents a significant step towards 

resolving the tensions between the regulator and its employees. While there is still work to be 

done, the decision to include whole-time members in the committee suggests that SEBI is willing 

to take a more collaborative approach to resolving employee grievances. 

The withdrawal of the controversial September 4 press release was a key demand of the 

employees and signals SEBI's willingness to engage in open dialogue. By addressing concerns 

over the performance-tracking system and the representation within the SEBI Employees 



Association, the committee is expected to bring about meaningful changes that will improve the 

work environment at SEBI. 

As discussions continue, both SEBI employees and management are hopeful that the 

committee’s efforts will lead to a fairer and more supportive workplace for all. The regulator's 

willingness to listen to its employees and make necessary changes marks a turning point in what 

has been a challenging period for SEBI. Moving forward, the committee will play a crucial role 

in ensuring that employee grievances are addressed in a manner that promotes transparency, 

fairness, and mutual respect. 

Conclusion 

The formation of SEBI's workplace reforms committee is a crucial step toward addressing 

employee grievances and improving the work environment. By involving whole-time members 

and withdrawing the controversial September 4 press release, SEBI shows a commitment to 

finding fair solutions. While challenges remain, the committee's efforts signal a positive move 

toward a more supportive and balanced workplace for all employees. 

 


